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Madhya, Pradesh Town and Country 
Planning Ordinance. The reply given 
to the Question in Hindi was the 
same as the reply given to i! Ques­
tion in English The replv gnen was 
factually correct,

2. Unstarred Question No 2208 
which was also put on the same day 
and the original version of which was 
m Hindi, also sought information as 
to whether the Madhya Pradesh Gov­
ernment had submitted the hugur 
Tatha Gram Nivesh Adhyadesh which 
has been described by them as Town 
and Country Planning Bill for the 
prior instructions of the President and 
if so, whether approval hnd been ac­
corded to it. The English version 
of the Question, however, sought in­
formation as to whether the Urban 
and Rural Investment Ordinance had 
been submitted by the Madhya Pra­
desh Government for the prior appro­
val of the President and if so, whe­
ther the requisite approval had been 
accorded. On the basis of the Eng­
lish version of the Question, the re­
ply given was that no such Ordinance 
had been received and the question 
of according approval to it did not 
arise The reply given to the Eng­
lish version of the Question is fac­
tually correct. The reply fjiven to 
the Hindi Version of the same Ques­
tion is, however, not correct.

The corrcct reply to Unstarred 
Question No. 2206 should be as fol­
lows:—

(a) If the English version of the 
Question is correct, no Ordi­
nance/Bill called the Urban 
and Rural Investment Ordi­
nance/Bill has been submitted 
by the Government of 
Madhya Pradesh for the prior 
approval of the President. 
If, however, the Hindi ver­
sion of the Question is cor­
rect, the Nagar Tatha Gram 
Nivesh Adhyadesh has been 
received for the prior appro­
val of the President.

(b) If the 'English version of 
the Question is correct the 
question of approval being 
accordcd to the Urban and 
Rural Investment Ordinance! 
Bill does not arise. If the 
Hindi version of the Question 
i" correct, approval has be'1*! 
accorded to the Nagar Tath.j 
Gram Nives?h Adhyadesh,

(c) Does not arise.
(2) A copy each of the following 

papers (Hindi and English * ver­
sions) under s.ub-section (1) of sec­
tion 619A of the Companies Act,
1956 —

(i) Review by the Government 
on the working of the Indian Rare 
Earths Limited, Bombay, for the 
year 1971-72.

(li) Annual Report of the In­
dian Rare Earths Limited, Bom­
bay for the year 1971-72 along 
with the Audited Accounts and 
the comments of the Comptroller 
and Auditor General thereon 
[Placed in Library. See No. LT 
4087|72].

Notification under Essential Commo­
dities A ct

THE MINISTER OF STATE IN TIIE 
MINISTRY OF AGRICULTURE 
(SHRI ANNASAHEB P. SHINDE): I 
beg to lay on the Table a cony of 
Notification No. G.S.R 481(E) (Hindi 
and English versions) published m 
Gazette of India dated the 5th Decem­
ber, 1972, under sub-section ( 1) of 
section 12A of the Essential Commo­
dities Act, 1955. f Placed in Library. 
See No. LT-4088|72].
N o t i f i c a t i o  RE. M essrs D iwan  
Sugar and G eneral M ills Private 
Limited, Sakhoti Tanda, D istrict 
Meerut anj> R eview  and Annual 
R eport of Hindustan Salts, L imited, 

Jaipur

THE DEPUTY MINISTER IN THE 
MINISTRY OF INDUSTRIAL DEVE­
LOPMENT (SHRI fiffDDHESHWAR


